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The Chai rman 
K.V.S. , Shastri Bhawan, 
New Delh. 
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Deputy Commissioner (Admn. ) 
KVS, New Delhi. 

Respondents 

ORDER (OR! L) 

GOVINDAN S. TAMPI. MEMBER (A) 
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the applicant. 
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dated 24.7.2000 passed by the Commissioner treating 

the period of suspension of the applicant, from 
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issued by the Commissioner, which iS not a competent 

author ty for this purpose. He st-at-es that his appeal 
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nearly three years have been gone before f i I ing of the 

in the above circumstances, I consder it. 

appropriate, at this stage, even without. issuing 
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to c;onsider the appeal filed by the appiic;ant dated 

31 .3.2000 and pass a reasoned and speaking order 

within a period of two months from the date of receipt 
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iS disposed of a 	the admsson stage 

itself in the aforestated terms 
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